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AUTHORITATIVE ENGLISH TEXT

Bill No. 16 of 2011.

THE HIMACHAL PRADESH TAX ON ENTRY OF GOODS | NTO
LOCAL AREA (SECOND AMENDMENT) BILL, 2011

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
Bill

further to amend the Himachal Pradesh Tax on Eoft€yoods into Local Area
Act, 2010 (Act No. 9 of 2010).

BE it enacted by the Legislative Assembly of HimachdPradesh in the Sixty-
second Year of the Republic of India as follows=

1.  Short title.—This Act may be called the Himachal Pradesh Takwotny of
Goods into Local Area (Second Amendment) Act, 2011.

2. Amendment of section 6-A.— section 6-A of the Himachal Pradesh Tax
on Entry of Goods into Local Area Act, 2010,-

(@) in sub-section (1), for the figures and woi® ‘days”, the figures and word
“30 days” shall be substituted; and

(b) in sub-section (2), for the words “fortnightlyasis for the period of
preceding fortnight”, the words and figures “mostblsis for the period of
preceding month within 30 days from the expiry atls month” shall be
substituted.

STATEMENT OF OBJECTS AND REASONS

Under section 6-A of the Himachal Pradesh Tax atryeof Goods into Local
Area Act, 2010, every registered dealer is requice€urnish monthly return within 15
days from the expiry of such month and deposit &miount of tax due on fortnightly
basis for the period of preceding fortnight. Irder to avoid practical operational
difficulties of depositing Entry Tax on fortnightlyasis being faced by the dealers and
manufacturing sector and to ensure better comm@iamdias been decided to extend the



period of payment of Entry Tax from existing 15 dap 30 days and to allow one
month’s time instead of existing fortnight for fil of monthly return by amending the
relevant provisions of the Act ibid. By doing $loe dealers will get more time to deposit
full amount of tax due and to file returns undee tAct ibid. This has necessitated
amendment in the Act ibid.

This Bill seeks to achieve the aforesaid objestiv

(PREM KUMAR DHUMAL)
Chief Minister.

Shimla: ........

FINANCIAL MEMORANDUM

The Bill does not purport either to levy or to @empt any tax. The provisions
of the BIll, after its enactment will be administeed by the existing machinery
without incurring any additional expenditure from t he State Exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



